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• . . •• . ...Appic3nt 5 ) 

VersuS- 
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. 	
5.12.96 	The applicant, Mr L.C. Manna, 

	

"n 	
t in person. Learned Sr. OC.G.S.C. Mr S. Au 

fo  

	

- 	t' 	O\J 	
I 	 t 

C. 	 s 	for the respondents. Issue notice onthe 

deroz'te vd 
: 	

i respondents to show cause as to why this 

.2? 	
app 

Dated
lication should not be admitted and 

why the interim relief prayer should not 

j) y. i istra. 	 , 

be granted. 

: 	 List for disposal of show cause 

and consideration of admission and interim 
I 	 I 

,nrder on 19.12.96. 

0 	 Pending disposal of show cause 

0 	

: 	

:

0ntl interim prayer the operation of pay 

:- 	 - 	

,slip EMP No.2020, Annexure-J to this 

Av.
: 

aPP1tioh1, is kept in abeyance and the 

1 	
,respondents shall pay the applicant his 

I 	 'monthly salary without effecting deduction 

0 
of LTC advance. 	 0 

0 	
Copy of the order may be furnishel 

'to the applicant and Mr Au. 
I 	 $ 

0 •' •' 	.. 
Member 

,nkm, 
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OA.No.277/96 

19.12.96 	The applicant, Mr L.C. Manna, in 
person. Learned Sr. C.G.S.C. Mi S. Mi and 

learned Addl. C.G.S.C. Mr A.K. Choudhury for 

the respondents. Show cause has not been 

submitted 

List for disposal of show cause and 

consideration of admission on 3.1.1997. 

Send copy of the order to the 

respondents within 2 days. 

Member 

C 	 Lt 

iiflt 

nkm 
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/ 3.1.97 	Mr L.C. Manna, the applicant, in person. 

Learned Addi. C.G.S.C. Mr A.K. Choudhuri for the 

respondents submits that he may be allowed 10 days 

time to submit the show cause. Allowed. 

List for show cause and consideration of 

admission on 16.1.97. 

Mr Manna submits that he has not been paid 

his salary for December 1996. Mr Choudhuri submits 

that he wants instructions on this issue also. Mr 

Choudhuri may submit clarification on 16.1.97. IN 

the meantime the respondents may pay the sàlary of 

the applicant for the month of December 1996 in 

terms of the interim order dated 5.12.1996. 

Merger r 

(I 
• 	 L CS 

2L7x-c 	/ 

El 

nkm 

k L- 16.1.97 

N i 	y 

3.j•'• 

Sri L.C.Manria, the applicant in person. 
Mr ?U1,Sr.C.G.S.0 submits that his name may 
not be shown in the case as the matter is 

dealt with by Mr A.K.Choudhury. Registry 

to delete the name of Mr All and record the 
name of Mr Choudhury. 

Leave mit note of Mr A.K.Choudhury.ow 

cause has not been received. 
List for show cause and consideration of 

admission on 14.2.1997. 

Meraer 
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O.A.No.277/96 

14.2.97 	 The applicant who appears in person 

is not present. 

Let this case be listed on 28.2.97 for 

admission. 

Vice-Chairman 

nkm 

il 

28.2.97 

A 	 tr 
I 	c- 

(L 	-r 

On behalf of the applicant Mr S.Sarma 

prays for 3 weeks time. Prayer allowed. 

Adjourned to 21.3.1997 for admission. 

Vjce-Chairnan 

pg 

21-3-97 

7L1 5 

I/o- 	s-  

3) S ko vi C c  

written statement has been filed 

to-day. There is no representation on behalf 
who Airs ,  a )oea r 

of the applicant. ApplicantLin ison Isrot 

present. Mr.A.K.Choudhury, 'ddl.C.G.s.C* 
been 

submits that he has not/able to serve copy 

Q the applicant as he is not aailable 

in the Court. For the ends of justice we 

adjour:. thécase"ti. 4-4-'1997. 

Vice_Chajrman - <\ 

lm 

K~ I W9 

4.4.97 

c 

p ' 

) nkm 

Today also the, applicant is not present 

without taking any steps. Mr A.K. Choudhury, 

learned AddI. C.G.S.C., is present. 

The case is further adjourned till 11.4.97. 

Vice-Chairman 

-'-.----- 
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O.A...No. 277 of 1996 

11.4.97 - 	There is no representation on behalf \of the 

applicant.. Earlier occasion also 	the aplicant 

was 	not 	present. The 	case 	is 	dimissed 	for 

default. 	. 	. . 	. 	. 
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(An application Under SectiOfl 19° of Administrative Tribunal 

Act, 1985) 

O.A. NO.2_J96 

BETWEEN 

Sri L.C. Manna 

Wireles Supervisor 

ffltter State Police Wireless Station 

Dispur, Gauhati-6. 

pt,1icant. 

-And - 

1. The Union of India 

represented by Ministry of Home Affires, 

Govt of India, New Delhi. 

2, The Director, Police Telecommunication 

X.C.P.W. M.H.A. C.G.O Comp1ex4 LOdhi Road 

- New Delhi-3. 

3.4 The Joint Director, 

D.C.P.W. M.H.A C.G.O. Complex, Lodhi' Road 

New Delhi-3. 

4. The Account Officer, D.C.P.W. M.H.A. C.G.O. Complex, 

Lodhi Road, New Delhi-3. 

Contd...P/2 
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"5. Extra Asstt. Director/Zonal Officer Cum Station -in- Charge. 

1.S.P.W. Station AFRO Building, Dispur Gauhati-6. 

6. The Station Superintendent 

I.S.P.W. Station AFRO Building 

Dispur, Gauhati-6. 

Respondents. 

DETAILES OF THE APPLICATIO1I 

PARTICULARS OF THE ORDER AGAINST WHICH THIS APPLICATION 

ESMADE ; 	 S  

This application is made against the orders. 

() Order No. B 17013/1/96-97/Acc.II/LTC dated 4th 

Oct. 1996 (Annexure-H). 

(2) Pay S€ip (D.C.P.W. Pay Stip) dated Nil/Oct/96 vide 

Bill. No. 143 (Annexure 	) 

JURISDICTION OF THE TRIBUNAL : 

The applicant declares that the subject matter in respect 

bf which the application is made is within the jurisdiction of 

this Hon'ble Tribunal. 

LIkETATION s 	 - 

The appitheation further declares that the application is 

within the limitation period prescribed under Sectiofl 21 of the 

Administrative Tribunal Act. 

Contd. . . . .P/3 
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T• 
4. 	FACTS OF THE CASE : 

4.1. 	That the applicant in the instant application 

is working as an wireless Supervisor in the Inter State Police 

Wireless Station (I.S.P.W.), Dispur under the respondents. 

During this service at Dispur, he applied for L.T.C. as the 

rules preveant of that tithe and his application was allowed 

Accordingly he purchaed a ticket from Gauhati to Trivandraxn 

£ or 14.1.96. As per the rules he verified his ticket from 

Respondent No. 6 on 21.12.95. The said ticket was also attached 

by the Respondent No.5 on 15.12.95. On 13.1.96 the applicant 

submitted the depurture report to the Respondent No.2 and on 

14.1.96 he started his journey to Trivandram and returned 

Gauhati on 27.1.96. The applicant submitted joining report on 

29.1.96 and accordingly joined his duly again. On 9.2.96 he 

submitted L.T.C. Bill but the Respondent No.4 asked him to 

resubmit the said L.T.C. Bill as he cauld not submit the leave 

senctioned Certificate which he received only on 26.2.96 and 

after receipt of the same he again submitted his L.T.C. Bill. 

SupEisingly enough after about 8 months the respondent N0.4 

has issued a memorandum on 4th Oct. 1996 stating that the 

applicant has submitted a.bog.us  claim of L.T.C. and have he was 

directed to refund a sum of Is. 21270/= at once failing which 

same will be recovered from his pay for Oct. 96 apart from the 

discipleflary action. The said letter was received by the applicant 

on 15.10.96 and on 15.10.96 he made a representation to the 

Respondent No.2. The applicant was shoe*ed when he rec&ved a 

modifided/Curtailed pay slip of Rs. 767/= in place of his actual 

pay slip of Rs. 6206/= and immidiatly he refused to draw the 

award and made a representation on 3 1.10.96 but till date no 

V 

action has been taken by the respofldflt3. 

Contd.. ..P/4 
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The, in brief, is the erox of the subject matter of 

the instant case. The petitioner was begs to place the fcts 

of the case necessitating the filing of this application under 

Sec 19.of the A.T. Act 1985 seeking redressal against his 

inmugned orders vide (Annexure- 4 ) & (Arinexure- 3 ). 

4.2. That the petitioner is a citizen of India and as 

such he is entitled to all the rights, protections and prevell-

ages as guaranteed under the constitution of India and laws 

framed thereunder. 

4.3. That tbe.applicant has been working in the Dispur 

I.S.P.W. Station since 1993 . As per. the rules he applied for 

Leave Travel! Consation (L.T.C.) for the Block year 1994 -97 

and his application was allowed. Accordingly he purchaed a 

ticket for 6 persons (Family members) vide PNR No. 110001 for 

Journey from Gauhati to Trivandram on 14.01.96. 

A copy of the said ticket bearing PNR No.110001 

is annexed herewith and marked as Annexure-A. 

4.4. That after purchaging the said ticket the applicant 

placed the save before Station Superineendent (Respondent.No.6) 

for verification. The respondent No.6 certified the said ticket 

on 21.12.95. The said ticket was also placed before the respondent 

No.5 and respondent No.5 has also put his certifing the same to 

be a correct one. 

A copy of the certificate dated 21.12.95 is annexed 

herewith and marked as Annexure-B. 

Contd..... 
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V 	 ' 4.5 	That having compitted all the required of ficial 

V 

	

	formalities the applicant on 13.1.96 subnitted his depture 

report before the respondents. The applicant also applied for 

V 	
E/for 13 days w.e.f. 15.1.96 to 27.1.96 to under take his 

V 	

journey from Gauhati to Trivandram. 	
V 

A copy of the departure report dated 13.1.96 

is annexed herewith and marked as nnexure. 

That the applicant and his family members under 

V 	
took the journey on 14.1.96 and after availing the leave 	- 

period he placed his joining report on 29.1.96 and Joined his 

service . 

V V 

	

V 	A copy of the Joining report dated 29.1.96iS: 

V 	

V 	

V 	annexed herewith and marked as nexure. 	
V 

4•7 
V  That 4s per the preceedure the applicant si.thmitted 

the L.T.C. Bill before the, respondents stating all the relevent 

facts as well as documents. The applicant also placed the 

certified ticket along with the said Bill. 
V 	

V 	
V V 

V 

V 	
A copy of the said bill dated 9.2.96 is annexed. 

	

herewith and marked as Annexure. 	 V V 

V 	 4.8 	That the respondent 
NO.4 on 7.3.96 has issued 

a memorandum to the applicant, stating that the certificate 

part of the Annexure-E Bilidated 9.209.6 filled up by the 

applicant was not filled in properly. Again in  the said 

V 	

s stated that the applicant has no memorandum it i 	
t placed -. 

V any documentary evidence along with the said Bill dted 

9.2.96. VhereaS the applicant has enclosed the said ticket 

V 	 V 	 Cofltd..0.P/6 
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(certified) alongwith the Bill dated 9.2.96 which bears 

the PNR No. 110001. The said memorandum ws received by 

the applicant on 19.3.96. 

A copy of the said memo dated 7.3.96 is 

annexed herewith and marked as Annexure-F. 

4.9 	That subsequently the applicant received his 

senction memo for the leave period from 15.1.96 to 27.1.96 

only on 26.2.96 and accordingly he resubmitted the Annexure E 

bill enclosing the leave se.nction on 19.3.96 memo. The said 

leave senctioned memo was received belatedly because the same 

was issued from Delhi only on 8.2.96 and the applicant submitted 

his bill (AnnexureE) only on 9.2.96. After the receipt of 

said memo dated 8.2.96, ge resubmitted the said bill. 

A copy of leave senction memo is annexed herewith 

and marked as Annexure-q 

4.10 That surprisingly enough the applicant was issued 

with a memorandum stating that his claim of L.T.C. was bogus 

one and he was directed to re*orned a sum of Ps. 21270,1= at once 

failing which same will be recovered from his pay for Oct. 1996 

apart from disciplinary action as he has not submitted any 

documentary evidence. 

A copy of the said memorandum dated 4.10.96 is 

annexed herewith and marked as Annexure-H. 

!- 19 ' 

4.11 That immidiatly after receipt of Annexure-H 

memorendum dated 4.10.96 on 15.10.96, the applicant made a 

representation in the same date denying the contensions of 

the memorendum. In his representation, the applicant made it 

•ixJ 
Cond.. .P/7 
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clear that the chargessare not clear. 

A-copy of the said representation dated 15.10.96 

is annexed herewith and marked as Annexure.-I. 

4.12 That the respondents No.4with6ut giving the appliàant 

a chance and without dispasing of the representation (Annexure-I) 

of the applicant issued him a pay slip of ps. 767 in place of 

s. 6206j. In the said pay slip the Respondents have deducted 

Ps. 5439/= to recover the I.T.C. claim amount without giving the 

applicant to.have his aay. The responderts while deducting the 

said amount have failed, to follow their own quidelines, and to 

that effect the applicant made a representation. 

Copies of the pay slip and representation are 

annexed herewith and marked as Mnextre-J & K 

respectively. 

4.13 That the, respondents have asked the applicant to 

resubmit the L.T.C. claim Bill vide Annexure P stating that no 

documentory evidence hafe been enclosed and the applicant after 

receipt of the same- resubmitted the same enclasing all the 

required data as well as documents. As per the Railway Rules 

after cOmpltting the journey the ticket in original in required 

to return to the Railway authority and the respondents knowing 

fully well the said Rule have certified his ticket vide Annexure-B 

verification certificate as well as in a photocopy of the said 

ticket. The applicant has also submitted the certified ticket 

alongwith the claim Bill, which bears the PNR No. 110001. Hence 

Contd.. ..P/8 
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there is no earthly reason as to why the respondents have 

issued the Annexure-H memorendum stating that no documentary 

evidence was produced by the applicant. Again the applicant 

in his earliar claim Bill could not produce the leave senctioned 

memorendum as the same was received by him after sabmiting the 

said claim Bill and hence he resubmitted the same along with 

the resubmitted Bill. 

4.14 That in view of the above facts the acts of the 

respondents are in violation of the prthenciples of Natural 

justice and administrative fair play. The lw in well settled 

that before imposing any punishment, the authority concerned 

is bound to give sufficiant time and hearing. 

4.15 That as stated above the applicants pay has been 

deducted and hence he is now facing a great financial hardship. 

The clat action/inaction of the respondents in not giving the 

applicant any chance to represent is in gross vialation of the 

principles as Natural Justice. The applicant therefore has 

come before this Hon'ble Tribunal for rederessal of his grevaneS 

by way of filing this application. The applicant prays before 

this B0n'ble Tribunal to pass an interim order protecting his 

pay pending dispasal of the case as the deduction made by the 

respondents in violative of principles of Natural Justice and 

the principles of Blance of conveniance lies vary much in favour 

of the applicant. 

5. 

Contd... . 
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5. 	gRQU1D OF 

5.1. For that the malafide and co3ourable exeercise 

of power is the foundation of the impugned orders and hence 

the same is not maintainable in the eye of law. 

5.2 For that the impugned order/memorendum (Annexure-H) 

has been passed by the respondents without, considering the 

resubmitted claim Bill dated 19.3.96 and hence the same is 

liable to set aside and quashed. 

5.3 For that the impugned order (Annexure.-H) has 

been issued by the respondents without giving the applicant at 

least a chance to represent his case, which is in direct conflict 

with the proposed principles of Natural Justice and administrative-

f air play and hence same liable to set aside and quashed. 

5.4 For that the impugned (Annexure-E) order has been 

passed illegally without consulting the relevent fules and 

proviSiofle. 

5.5 For that 

while passing the said 

the applicant at least 

say and hence the same 

the deducted part. 

the respondents have acted illegally 

(Annexure-j) pay slip without giving 
/ 

a chance to represent or to have his 

is liable to be modified curtailing 

WCA"" 
5.6 For that the impugned order vide (Annexure-H() 

has been passed illegally by the respondents which is crystal 

clear from the figures which includes the amount Rs.750/= 

Contd ... /1O 
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against the head of expenditure in curred in Railway Erxiuiry 

and hence the same is liable to be set aside and quashed. 

5,7 For that in any view of matter the impugned 

orders are liable to be set aside and quashed as the same 

are not in conformity with the legal provisions. 

The applicant crave leave of this Hon'ble Tribunal 

to advance more grounds at the time of hearing of this applicat-

ion. 
t - . 

6. 	DETAILS OF REMI)IES E1AUSTE) : 

The applicant statas that since the orddrsdN  

tth hae€. not been is sued, VaJ,i! t-b--d 1Ins 

----ru* rnlrcwed-, the applicant has submitted his represen-

tations and the respondents have refused to accord to his prayers 

and as such, he has no other alternative remedy except by filing 

this application. 

7 • 	MPERS NOT PREVIOUSLY FILED OR PENDING BEFORE ANY 

OTHER COURT * 

The applicant declares that he has not previously 

filed any application, suit or writ petition in respect of the 

subject matter or the application before any other Court, autho-

rity or other Bench of this H0nble Tribunal. 

Contd .... P/l1 
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8.RELIEF SOUTHT FOR : 

In view of the facts and circumstances stated 

above, it is most respectu11y prayed that the instant appli-

cation be admitted, records be celled for and after hearing the 

parties be pleased.to pass following reliefs. 

8.1 To direct the respondents to withdraw the nnexure 

memorendum. 

8.2 To direct the respondents to modify the Annexurey 

PAY SLIP7 ?AHINH him the actual pay. 

8.3 To direct the respondents to pay compensation and 

I ntere st•. 

8.4 Cost of the application. 

8.5 Any other reiief/ reliefs to which the applicant 

is entitled under the facts and circumstances of the case. 

9 • 	INTERIM ORDER PRAYED FOR : 

The applicant further prays for an interim order 

directing the respondents to modify the Anne2WZe-J pay Slip 

or to pay his actual pay without any deduction,pending disposal 
of the O.A. 

10. 	The application craves-leave of this Hon'ble Tribunal 

to advance. his case in person. 	 - 

Contd .... P/12 
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ii.. PARTICULARS  OF THE I.P..Q. 

ii. Date of Issue 

iii • Issued from 

iv. Payable at  

12. 	T OF ENCLQEU—RES : 

As stated above. 

S 

VER I F I C A P IQ 

I, Shri L.C. Manna, at present working as Wireless 

Supervisor is the office of the Inter State Pèlice Wireless 

Station, Dispur, Guwahati-6 do hereby solemnly affiritt and 

• 	 verify that the statements made in paragraph 1 to 4 and 

• 	 gxd 6 to 12 are true to my knowledge as per my legal 

advice and I have not suppreised any matarial facts. 

And I sign this verification on this the 	day 

of N d) 	
igg6.. Ok 	L1t 

SIGNA  



• 	 • 	 S . 	 S 	
• 

- 	 --f- 

Tr1111 	0 

'ft 	 iir4o 	 ccc1 	INO. 1Vtç 

CLASS 	PNRNOT . r. , 	TRAINNO 	DAT(! 	K 	ADULT CHILD 	09597192    

I 	. tIuI:nn 6 22 	14-1)1-96 1.569 	3HY-FVC-EXPRESS /I2 

	

I 	 .. 	 itt 	1* .1 Wd - 	CAL WS
. 

	

• 	2A
SVUPTO.'" . 

 qrawlq Im 	ft ql zin 	wTo qo vro qo ljo 40 EW TO Ito 

COACH SEATIntillif SEX AGE 	t. AUtHORItY 	CONC 	IT rir 	S CU 	sr CH, VOUCH ITS T CA5H PS, 

4.,... 	 l:.!. 	' 	.. 	 . 1 kI 	.. 	.' 

	

U 	Al 	26 Pt445t) 	Zero 1  Five 	, 

Al 	si 	F J5I 14 	
J

12i 	 / 

Al 	ZH (:.J  

At 	31) 	F 8
r4 	

r\\ 

IL 

ir  

At 	 62.:•.• 	•:,-• 	•:•. 	 . 	. 	
.. 

151% 	• 	
( I 	

O(.PlIUE 	 r.QJ9I\C 



AAi 	t 

\ 	 4 

( 
L 

Le. TjcJ, 

- 9 

() 	Ytz-6. •  

L~Lvl

c 	ki1 -L• (vALt4' 

•C) (bi i c/—. 
 f 	 eaVY 

-) 

- -- 

: 
	 7' 

Sta Pe 

?ua. 
f Zd 



- 

40 

LOAL/001 LCIC 	01/01/00 01 23 

TO, 
THE DIRECTOR POLICE TELECOMMUNICATION, 
DIRECTORATE OF COORDINATION (POLICE WIRELESS) 
MINSTRY OF HOME AFFAIRS BlOCK_cl 
C G. 0 COMPLEX , LODH I ROAD NEW DELH I --3 

(THROUGH PROPER CHANNEL) 

SUB: - DEPARTURE REPORT 

SIR, 
WITH REFERENCE TO MY APPLICATION DATED 25-10-9 AND 02-01-96 

(AMENDED) I 1)0 HEREBY SUBMIT MY DEPARTURE REPORT TO--DAY A.N. THE 

13TH DAY OF JANUARY 96 ANt) PROCEEDING ON E/L FOR 13 DAYS WITH 

EFFECT FROM 15-01-96 TO 27-01-96 WITH USUAL PREFIX/SI.JFFIX TO UNDER 

TAKE THE JOURNEY OF MY PROPOSED LEAVE TRAVEL CONCESSION FOR THE 

BLOCK YEAR 1994-97 (ALL INDIA) 

THIS IS FOR YOUR KIN!) JNFORMNATJONS 

THANKING YOU SXR 

ON 	
\ 

-.' 

DATE: 1301.96 
PLACE: --DISPLiR 
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FROM T .R. b 2 
G.A.R. 14-C 

k Sub-Bill 1.110 CENTRAL 
LEAVE TRAVF:L ;o&ci- 	flTT.I. 

Note: - Th.s '.l should be preprcd in duplicate for payment and thöther as Office copy. 
TO DE FILLED INBY GCT. SERVINT 

PAR 
PL?CE; FROM 	ucoJE€x 

ALL INDIA 
- 

Name of Govt. Servant 	L 
-. Desgn, 	 3 Basic Pay 

4. Station 	 5. 1ature of Luave _ Lr1.p,,e Period From  
Name of the Fbme Town dcc 
Particulars of Govt. scrv ,  
respect of whom the leave 
claimed :- 

S.No. Name Ts) 

To 	J..,_ Far
. 9T 	Q j\__ 

mnt/MeTDersoffamily _In 
Travel concession has been 

Age. 	- fle1ationshi2 - 

s 	t..c.i4.Ai O3 

ofhis, he 
DEPf.RTTyRE 
eate•& Sn 
Time •Fro 

C4L 

- -. - - 

journey(s)_perform 
family :- 

edbyGovtservantJembers r r ARIA ThTsE Md cTag o aTrThmaki Date &Stp ance of of acc- of paid Tickets 
i T.'ie 	To Kms.'ravel1 omrncn.fare Rs.  

TTh  

26,61  _______ 
--- 

jfL 	 J .  
kU 

&b 	2S2 
9fr4

I - j , 	_ 
0 	 Ah  6 

	

V4
! .-- 	

•_._ IL 
- 

Arnoirit of advance if any drawn ks 	 ° $ ?/ ,VIdoBlllNo._______________________ 

Prticu1ars of journey(s) for which higher class of accommodation than the one to which the Govt. 
servant IS entitled was used. 
Sanction No. & Date to be given 

PLACE 	Mode f 	Class to Class No. Fare From 	To convoy- which 	which 
• 	 (.!1 t;.Lt:3.d 	trivo1ud 	Rs. 

-\' 	--- 

• 	g.-ø-  'Ic 
'VJf 

Q Li 

?j— J.- 

.- .. 

2 •...e. 

(L 	

: 



ii 
mrz 

11, PQrticu1irs of j urney(s) 

Ftorn 	To 	 in Kms. 

prfmud by road bctween r)lc 

1ass tD whic 	&31ct tare fo 
titled 	(flt.1t1C(] dr 

qg1 
Crtif led that the information as given below is tru 
the best of my knowledge and bclief 
I have not submitted any ther claim so far LTC r/o my 
self or of my family members in xWrlo Block Year 
I have already drawn T.A. for the LTC in r/o a journcy 
performed by me/my with . _children. This claim is 
in respect of xt a journey porf'nned by my wife/my deif 
with 	_children non be whom travelled with the 
partTo_nthe earlier conccssion 

3 4  I have not already drawn TA for the LTC in. respect of 
j')urney norformod by me my wife with chIldren none of 

Thom availed )f the COflCessifl relating to the Block year 
I havo n)t aircady drawn TA for the LTC in respect of 
a journey r)crformed by me in the yçar •)( and__________ 
in respect BIk of Two year- . (, 	and 
This claim is in rcs.pcct of the ourhey performed by me 
im-the year in a prescribed Block of visiting Home Town 
as all the members of my family are living away from 
my place of work 	 - 
The j2uncy has heco perfcrmed.by me/my. wife with chil-
dren-- tb' the declared HOME TOWN, VIZ:_________ 
That my wifo7 husband is not employed in Govt service 
that my hushand/wife ls employed in Govt.servjce and 
the concession has not been cl'aImed by hinVher seperathly 
or him doif or for any of the family members for the 
concrn( year.. of clock Year - 

7 Certified that my wif e../ husband for whom LTC claimed 
by mb is employed in 	(Nre f the Public Sectbr Under tak iflCO:por3ion/At 	Coos Body etc.) Whi. ch 
provides LTC facili.tj.es ..buthe has not 
preferred and ill not:prefer any claim in this behalf 
to his/her employcs. 
Ccrtifid that my wife husband for whom LTC is claimed 
by .me is not ernoloyed in any Public/undertaking / 
Corporation/Auton.mous b - dy which provides LTC 
f-aciljtjos to its employes and their familyies. 
I..have comDlotcd rnore.thamone year service before the 
date of undertaking the journey. 
Certified "that my oarents(pcthcr/M)ther) for whom .1 have 
claimed the LTC is are wholly dependent on mc and reside 
with me, their total mnthly income does not exceed Rupees FIVE HUNDRED ONLY per month. 
Concession for ne way j - urney in case of 
is .laiThs for outward/inward journey only and I fore 

go the concession 4.n respect of inward/outward journey. for 
the same. 

Certified that major Sons dughters in whose case the 
LTC has been claimed is/a?e unmaxried residing with 
and wholly dependent on or ma 	 . 

Staon - 	 Signature of th 	Or.Seint. 

Date 	 ( Name  

1 

/ 



•1. 
NO.8.1 2016/1/94/Acct. II/LTC 

Government of.India 
- 	- 	 Ministry of Home AffaIrs 

Directorte of Co-Ordination 
(Police Wireless) 

CGO Complex, Block N0.9, 
Lodhi Road, New Delhi-3 

Dated the 	1994. 
7' 	$' 

OFFICE MEMORANDUM 

/EAD/SrG-rsr&,ch.a.r-ge. I.S.P.W. Station 
may please dId enclosed herewith LTC Claim of ShriL.. 	'J 
___ whichis returned in orIInal with 
the folTing observations:- 

The claim is not submitted in the prescridbed proforma 
in duolicate (proforma enclosed). 

The tickets of Air/Bus/Ship/Steamer are not appended 
with the claim. 

The claim is not signed by the official. 

The certificates are not filled in properly. 

The claim subnitted after one month of te return 
journey. (in case of advance only) 

The claim submitted after 3 months of the date of return 
journey hence stands forfeited. 

The claim sunitted after six months from the date of 
onward journey. 

No documentary evidence has be7n attached. 

\,/I) 	The PNRNOa not mentioned. 

The claim submitted without the recommendation of leave 
granted/sanctioned. 

Dependant members are not included in the details of 
family submitted. 

The official maybe directed to re-submit the claim 
after .completing z± in all respect through proper channel to 
undersigned at n -earliest possible. 

ACSFR 
End:- 	 D.C,P.W 

M 	To .06. 	,ISPW Stationb-ih 

opty 
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Uo,B.1701 3/1/96-97/Acc.II/LTC 
Government of India 

fr 	 Ministry of Home Affairs 
Directorate of Coordination 

(Police wireless ) 

Block No. 9, CGO Complex, 
Lodhi Road, New D1hi-110003. 

Dt. the 4)ct.,1996. 

MEMORANDUM 

sub:- LTC Claim for the Block Year 199-97(A1l India) 
0.•... 

Ref s- Idetter No.8.17013/1/96.-97-.Dp dated 11.7.96. 

Shri L,C.Manna, W/S has subMitted the LTC claim 
for All India for the Block year 1994-97 for self and family. 

On scrutiny of the claim, it is seen that the official 
had not submitted any documentary proof in respect, of the 
mode of travel and class of accommodation actually performed 
during the journey. He has submitted only the photo-copy 
of thetickets purchased and nothing else. 

An opportunity was given to the off ithi vide letter 
No.B.12016/1/94-AcC.II/LTC dated 7.3.96 for which the official 
cou.d. not produce .any documentary evidence. Hence, the case 
was referred to Railway Authorities to verify the actual 
member performed the journey in the copy of the Ticket 
produced by the official vide PNR No. 110001/Ticket 
No1 09597192. The Railway authorities have confirmed that 
no such PNR No. against birth No. 25 to 30 AC/2 Tier sleeper. 
This Shows that Shri L.C.Manna, W/S has claimed bogus 
claim with a thalafide intention of cheating the Govt. 
Shri. .L.C.Manna, w/s is therefore directed to refund a sum 
of Rs. 21270/-(Rs. 18000+2520+750) at once failing which the 
same bill be recovered from his pay for Oct. 1 1996 apart 
from the disciplinary action. 

The receipt of this memo may please be acknowledged. 

To 

Shri L.C.Manna, W/S, 
through S.S.,ISPW tation, 
DISPUR. 

I 
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PAY SLIP MONTH 	OCT94 
- 

- BiLL NO 	. 143 
E11PNO 2020 
NAME : LC.MANNA,WS PROVIDEND FUND NO 1013 
LE ADDRESS 

-h  - STATiO 
4/L14,UPER MARKET,DISPUR 	 1/ WE. A/C NO 0 

DiSPUR LF HEAD 0053 

EMOLUMENTS DEDUCT IONS. UN OFF1CIAL DEDUCTIONS 

BASIC 2050 IT 	 . 0- WF 0 

pp 0 C6HS 20 RECREATION 0 

-; HRA 	- 0 INS 5 ELECTRIC1T. 0 

CCA. 0 6FF 1500 MHA 0 r 
DA 3260 PER 0 INSURANSE 0 

\ 30 FA 	. 0 

- croMp t CA 0 BEt.tEVOLEt4T 0 

ST'#A - 	 56 LA  
.BANK3 	- .0 

WA  0 - 	LF 	- 	 - 	- 164  
Sic) PLI . 

PEN 0 
INT 0 . 	 . .. 

Nc' h REC Cs 

- MD '750 	..TC AD''AE 41/4 ,- 
L7EJR Cs 
CAR -ADV 

• 	- .. 	 ------- 
. 	:. 

TD TUD 

OROSS . 	 6204- NET - . 	TAEHOE 767 	. 	.. - 

- 	. -------- -- 	. 	 . 	. 	----- -- -. .- 	-. 	. 	------ 

----- -•--------•- 
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F3 I R,  
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IN THE CENTRAL AEtMINISTRATATIVE TRIBUNAL GUWAHATI BENCH 

IN THE MATTER OF - 

0. A. NO 277 / 96/ 

' 

3hri LC1 Mann. 	 Appicant 	
4 jt - 

\vis 

Union of 

Others 

Wr,..tten 	statement 	for and behalf 	of 	the 

Respondents No. I to 6. 

•1 MS.Popli, Joint Director in the office of 

the Dirctorate of Coordination (Police Wireless) New 

Delhi do hereby solemnly affirm and say as follows. 

paragraphci to3 of the application 

Olt- 
e 	 adm j t ted. 

(2) 	That with reference to paragraph 4 of the 

application, the respondent beg 	to state that the 

applicant had applied for LTC advance for his proposed 

journey to visit 'Kanyakumari" on 'Any-where India' basis 

from Dispur aiongwith his family members consisting of 

Self,wife, 3 daughters and mother aged 15, 13 1, S & 62 

respectively during the month of Nov.95. An amount of 

Rs.iS,00•O/- was paid tohim vide bill No.47 dated 

11/95 by respondent 4. The applicant had purchased the 

ticket from Railway Btation at Guwahati from Guwahati to 

Trivandrum for the journey to be performed by him on 14-

01-96 with family members. The Earned Leave of the 

Applicant had been sanctioned by the Respondent No.5 for 

13 days from 15-01-96 to 27-01-96. Accordingly, Applicant 

Contd ... 2/- 

I 	 - 
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has submitted his departure report and joining report 

respectively. The Applicant had submitted his LTC claim 

on joining at Dispur. And the same was forwarded to 

Respondent No.4 'vide No,.B-13011/1/96DP dated 09-0296 

by respondent No.. The LTC claim of applicant was 

returned to him by respondent 4 for want of certain 

discripancies which are required to be completed by the 

applicant. The applicant has re-submitted the claim on 

21-03-96. On scrutiny of the claim, it is seen that the 

applicant has not produced any documentary proof towards 

the actual performance of the journey except the copy of 

the ticket purchased by him. Sufficient opportunity was 

given to the applicant to produce certain documentary 

proof for the performance of the journey and the 

applicant 	has not produced any documentary proof 

earlier. 	Leave Travel concession is only a concession 

e:tended to the official for availing leave travel 

during the regular leave, including casual leave, and it 

R8' .' p 	 . 	?th@P 	 p.d sfuch as 

Th@ ggrtifig4t@ given by th 

applicant that applicant has actually performed the 

journey has to be substantiated. But the applicant has 

failed to submit any documentary proof with the claim. 

The claim has to be passed, after ascertaining the 

genuineness of the claim of the applicant. As per the 

O.M. N0.F-31011/11/79-EStt(A) dated 6.3.1981 (Ann R-fl, 

if the Controlling Authority is not satisfied about the 

genuineness of the claim, it is open to it to reject the 

same. But in the instante case, the matter was referred 

Contd .... 3/- 
r. 

I 
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from pre-paQe- 

to the Railway Authorities, before taking further action 

in this matter to verify the correctness about the claim 

by 	Respondent 	No.5. 	The 	Railway 	Authorities 	had 

submitted 	their 	verification 	report 	(Annexure 	R-II) 

which 	is 	a clear evidence that the a2plicant 	had 	not 

performed 	the journey vide PNR No.110001 in AC 	2 	Tier 

against berth Nos. 25 to 30 on 14-1-96 by Train 	No.6322 

Down Guwah.ati-TVC Express alongwith his family 	members. 

The applicant has submitted a claim stating that he 	has 

performed 	the journey in the •  very same ticket, 	on 	the 

very 	same 	date. 	This 	tantamounts 	to 	cheat 	the 

Government by playing a fraud to the tune of Rs.iS,000/- 

with 	a malafide intention taking the advantage 	of 	the 

concession 	extended 	to 	the 	Central 	Government 

Employees. 	Since 	the 	Controlling 	Authority 	has 

determined the genuineness of the claim, and found 	that 

the claim is false 	the entire amount of advance paid to 

the 	applicant plus interest including Railway 	Expenses 

on 	account of verification has been ordered 	to 	refund 

vide Memo. No. B-17013/1/96-97/Acc lI/ZTC,. dated 4.10.96 

by 	respondent 	No.4. 	Contrary 	to 	the 	order, 	the 

applicant had simply submitted a vague explanation 	vide 

h i s 	letter dated 15-10-96. 	In order to 	safeguard 	the 

State 	interest, 	and 	as 	per 	the 	order, 	the 	first 

instalment 	of Rs.3750/- was recovered from the 	pay 	of 

the applicant in the month. of October, 	1996. 	The action 

of, 	the respondent is therefore, 	in conformity with 	the 

rules and natural 	justice. 

Contd ... 4/- 
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I 	from pre-pae 

That the respondent have no comments to the 

statements made in paragraph 4.2 of the application. 

That the statements made in paragraph 4.3, 

4.4 & 4.5 of the application are admitted. 

(5 ) 	 That with reference to para 	4.6 of 

application, the respondents beg to state that the 

statement of the applicant is misconceived and is not 

conforming that the applirant and his family undertook 

the journey in the ticket bearing PNR No.110001 ii AC 2 

Tier, as per his claim. 

That with the reference to paragraph 4.7 of 

the application, the respondents beg to state that the 

applicant has submitted only a photocopy of the ticket, 

which can not be considered genuine in regard to actual 

performance of the journey. It will not be pertinent to 

mention that after purchasing the ticket the applicant 

got cancelled the said ticket and not performed the 

journey which has been confirmed by Railway Authority 

vide report dated 26-07-96 (Ann R-II). 

That with reference to paragraph 4.8 of the 

application, the respondents beg to state that since the 

claim is incomplete without any documentary proof for 

the performance of the journey, the same was called for. 

That with the reference to paragraph 4.9 of 

tho application, the respondents beg to state that as per 

LTC 	rules, Leave Travel Concession is 	admissible 

Contd.. .5/- 
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from pre-page 

only 	during regular leave or Cau.al leave. 	The 

applicant had not mentioned the nature of leave, the 

same 	called for. 

That with the reference to paragraph 4.10 of 

the application, the respondents beg to state that as per 

the verification report received from 	the Railway 

Authorities, the claim was found to be false and hence 

the applicant was informed about the same vide Memo 

dated 4.10.96 (Annexure R-lIl). 

That with the reference to paragraph 4.11 of 

the application, the respondetns beg to state that the 

applicant has submitted only an explanation dated 15.10-

96 which is vague and unjustified (Annexure R- IV). 

That with the reference to paragraph 4.12 of 

the application, the respondents beg to •state that the 

applicant was offered ample reasonable opportunity by 

the respondents, but all in vain. Moreover the applicant 

had not exhausted the required channel and gone for 

legal actian which is contrary to the CAT Rules. Since 

the applicant has not followed the Rules and regulation 

of the Government of India, the respondent No.4 had to 

initiate the course of action, which was informed to him. 

The deduction of the amount from the pay of the 

applicant is justified and is in conformity with the 

rules. 

Cantd .... 6/- 
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S 	from p re-p a e 	 4' 
That with the reference to paragraph 

4.13 of the application, the respondetns beg to state 

that the statement of the applicant is true to the 

extent that the original tic:ets are required to be 

surrendered 	with the Railway Authorities 	at 	the 

destination point. While scrutiny the LTC claim of 

the 	applicant 1  the Controlling Authority was 	not 

satisfied 'itself about the genuineness of the claim. 

Therefore, the said ticket bearing PNR No.110001 was got 

verified by Railway Authorities. In turn the Railway 

Authorities vide their letter No.CTIIMISC/GHV/960 dated 

26-7-96 informed that no such type of PNR No.110001 

against Berth No. 25 to 30 was issued, whereas the other 

passengers performed the journey in the above mentioned 

berth and their names are appearing in Chart Sheet 

received with the letter dated 26-7-96 (ANN R-lI ). 

Therefore, the contention of the applicant that he 

performed the actual journey is not correct. 

That with the reference to paragraph 4.14 of 

the application, the respondents beg to state that the 

statement of the applicant is misleading. The applicant 

was given all chances to submit and substantiate the 

correctness of his claim which is required under rules. 

But he has already failed to submit documentary evidence 

of the journey from Suwahati to Kanyakumari. 	The 

recovery imposed is only the amount which applicant had 

already drawn from the Respondent No.4 during November, 

1995 and failed to utilise the same for the purpose of 

LTC by not performing the journey as confirmed by 

Contd .... 7/- 

-F 
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from pre-paqe 

Railway Authorities wide letter dated 26-7-1996 (Ann R-

II ). It has also been verified and found that the 

applicant with a malafide intention to cheat the 

Government had suppressed all the facts and presented 

false claim, which is unjust and unfair. 

That with 	reference to paragraph 5.1 of 

the application, the respondents beg to state that the 

contention of the applicant that there is colourable 

e:<cer1cise of power by Respondent is quite baseless and 

unfounded. 	The 	applicant 	was 	given 	reasonable 

opportunity to prove that his claim is genuine after 

conforming by the Railway Authorities that the applicant 

did not perform the journey against ticket No.09597192 

and PNR Na.I1000I wide their letter dated 26-7-96 (Ann 

R-II) 

That with reference to paragraph 5.2 of the 

application, 	the respondents beg to state that the 

application of the applicant was issued to him after 

getting confirmation from the Railway Authorities that 

applicant did notperform the jairney against the ticket 

No.09597192 and PNR No.110001 on 14-1-96 (Ann R.-Il ). 

Since the interest of the State is to be watched, because 

a sum of Rs.1S 1 000f- was paid to the applicant from the 

Public Fund for the performance of journey towards 4th 

year L.T.C., whereas he failed to perform the journey. 

Therefore, recovery is necessitated in view of the above 

clarification. 

Contd ... 8/- 

14 
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That with the reference to paragraph 53 of 

the application 	the.  respondents beg to state that it 

has already been confirmed by the Railway Authorities 

that the applicant did not perform the journey, 

therefbre, the deduction of the amout of R.s750/- has 

been commenced against the advance of LTC Before going 

to this Honble CAT, the applicant could have 

represented to the Respondent in regard to the 

genuineness of his claim, but he failed to do so which 

is not understood. There is not violation of natural 

justice as alleged by the applicant, because public 

money cannot be allowed to enjoy in any manner except 

for the purpose for which the same has been paid An 

opportunity was also given by the Respondent No4 vide 

letter No. 12016/1194/Acc-ll/LTC dated 7-3-96 (Ann R-V ) 

to prove the genuineness of the claim. 

That with the reference to paragraph 5.4 of 

the application, the respondents beg to state that the 

issuance of letter No.17013u1/96-97fAcc-ll/LTC dated 4-

10-96 (Ann R-tIl ) to the applicant is in order and 

nothing is irrelevant and unjustified. 

That with reference to paragraph 	5.5 of 

the application the respondents beg to state that on 

having come to know that a some of Rs.37501- has been 

deducted from the pay of the applicant for the month of 

October, 1996 he could represent to the Respondent by 

stating the factual position instead of going 	before 

the Hon'ble CAT, but he did not do so and is blaming the 

Contd. .. .9/- 
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• 	fro,.rn p rp age 

Respondent without any resu or reasons 	The deductions 

is 	in 	order 	and 	ju 

That with the reference to paragraph 56 	of 

the application, 	the 	respondents 	beg to state that the 

Controlling 	Authority is rompetent to get verified 	the 

doubtful 	claim 	of LTC, 	if 	the 	controlling 	Authority 

itself 	is 	not satisfied about the genuineness 	of 	the 

ciaim 	Since the Controlling Authority felt 	that 	the 

• 	claim 	is 	not genuine 	the 	Respondent 	(Controlling 

Authority) 	approached 	the 	Railway 	Authotiries 	with 

the 	resqest 	to intimate the factual 	position 	of 	the 

journey 	performed 	against Ticket No.09597192 	and 	PNR 

No.11000i 	The 	verification 	report 	of 	Railway 

Aurhotiries 	submitted vide their letter 	dated 	26-7-96 

has 	gone contrary 	The applicant did not 	perform 	the 

•journey 	therefore, 	the expenditure of Rs.750/- incurred 

towards 	verification 	is to be naturally borne 	by 	the 

applicant. 

That with reference to paragraph 5.7 	of 	the 

appi ic.at ion, the respondents beg to state that 	whatever 

the 	steps 	been taken by the Respondent are 	in 	public 

interest to the s.afeguard the public money and the 	same 

cannot 	be 	spent 	by 	anyone 	accordingly 	to 	his 

inclination. 	As such, 	the action of the Respondent 	is 

legal 	and just. 	The applicant is not having any 	solid 

reason/ground 	to 	be heard by 	this 	Honble 	Tribunal. 

Therefore, 	this Hon'ble Court is requested 	to 	dismiss 

the O.A. with cost. 

Contd .. . 10/- 

.. 



- LU' - 

from pre-paqe 

That with the reference to paragraph 6 of the 

application, the respndents beg to state that the 

applicant has failed to exhaust the available remedial 

measure as required in CAT Act. Moreover, the applicant 

has departured from the original subject matter and is 

giving irrelevant statement, which is not concerned at 

all with the issue taken in the O.A. Hence this O.A. 

may kindly be dismissed in lamina. 

That the respondents have no comments with 

statements made in paragraph 7 of the application. 

That with the reference to paragraph 81 of 

the application, the respondents beg to state that the 

applicant to his OA. has been constructed by the 

Respondent on the facts in 	conformity/verification 

sought from Railway Authorities regarding the 

performance of the Journey. Hence, this same may be 

tre.ted as good in the interest of the justice. 

That with the reference to paragraph 8.2 of 

the application, the respondents beg to state that the 

applicant has drawn advance of Rs. 18000/- towards LTC, S  

whereas he has failed to perfom actual journey as 

confirmed 	by Railway S  Authorities <Ann R. 	-Il 	. 

Therefore, the recovery of the said amount plus interest 

including Railway charges against verification of the 

t i c k e t is necessary to be deducted from the pay of the 

applicants 

(2) 	That with the reference to paragraph 8.3 of 

the application, the respondents beg to state that the 

Contd ... i1/- 

,-- 
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from pre-paqe 

cention of the applicant is basele, illegal and 

unjutified. 

That with the reference to paragraph 8.4 of 

the application, the respondents beg to state that the 

O.A. of theapplic.ant may pleae be dimied with cot 

at the admiion staye, becau-se the applicant has drain 

- 

	

	 advance towar&s LTC, but he did not perform the journey 

as confirmed by the Railiay Aluthorities (nn R-lI ). 

That the respondent-s have no comments to the 

&atements made in paragraph 8.5 of the application. 

That with the reference to paragraph 9 of the 

application, the respondents beg to state that in view 

of the clarification given in preceeding portion in the 

counter affidavit,- the interim-relief ordered by thi 

Hon 'ble Tribunal to keep the recovery in 	abeyance on 

account of IT-C advance may kindly be vacated which will 

be in the interet of natural justice. 

That the respondents have no comment-s to the 

statements made in paragraph 10 of the appiicatin. 

That the re-spondent-s have no comment-s to the 

statement-s made in paragraph ii of the application. 

That the applicant is not entitled to any 

relief sought for in the application and the same is 

LOPWwwby to be di-smised with cost. 



VERIFICATiON 

I, M. S. Popli working as Thint Director in the 

office of the Directorate of Coordination (Police 

Wireless), Ministry of Home Affairs do hereby declare 

that the statements made in this written statement are 

true to my knowledged arived from the records of the 

I sign this verification of this the 14th 	day of 

February 1997 at New Delhi 

fleponent 
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The undersigned is directed to refer to M.11.A., O.M. No. 4315157. Estt. (A). dated 11-12-1958 (Order No. 7) and to say that accord rig to I he 
aforesaid O.M.. the Controlling Authority can, while accepting the L.T.C. 
claim of a Government servant, relax requirements of minor nature such 
as production pf cash receipts, serial number of tickets, etc., if he is other-
wise satisfied about the genuineness of the claim. In view of this provision, 
doubts have been expressed by various Ministrics/Dej,artmejitc as to whe-
ther it is obligatory on the part of the Controlling Authority to enclose 
cash receipts, tickets, serial number of tickets. etc., produced by the 
Government servant in support of his claim, when the bill is sent to the 
Accounts Officer, or any other authority prescribed in this regard. For 
payment. The question has been considered in consultation with the 
Controller-General of Accounts and it has been decided that in order to 
enable the Accounts Officer to check the correctness of the calculations 
made in respect ofan L.T.C. claim as to whether it is with reference to the 
shortest direct route and also to enable hiln to check the entitlement by 
applying the prescribed formula in cases where journeys have been per-
formed by more than one mode of transport. the L.T.C. claim sent to the 
Accounts Officcr should invariably be accompanied by the evidence 
duccd by the Government servant in support of' his claini. Where any 
relaxation is granted by the Controlling Authority a certificate to this 
elfect, indicating the nature of relaxation should also be enclosed on the 1aim. 

J . 	 . Another related question has also arisen. As all the Ministries/ 
Departments are aware, the Railways have discontinued the practice of 
issuing money receipts for the journey tickets purchased by the passengers. 
In view of this, a genuine difficulty is faced by Government servants in 
the production of railway cash receipts in support of their claims under 
the L.T.C. Scheme. The View has also been expressed Ifl Some quarters 
that it may be difficult for the Controlling Authorities how to satisfy them-
selves about the genuineness of the claim in the absence of railway cash 
receipt, for journeys by train. 

3. The matter has been considered in consultation with the Ministries 
of Finance and Railways. The Ministry of Railv.avs are not in tavour of 

• restoring the arrangements for issuing money receipts for the tickets pur-
chased. However, attention is invited to this Department O.M. No. 
3101 l/4/78-Estt, (A), dated 1s( September, 1978, (Order No. 35) which stipulatc that where L.T.C. advance has been dra ii. the (Joverilmeni 
servant should produce railway cash receipts withiji ten days of (lie drawal 
of advance to the competent authority to show that he has actually utilized 

• 

	

	the amount to purchase the tickets. Now that the Rihavs have dis- 
continued the practice of issuing cash receipts for journey tickets, the 

•1' 
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Government servant should produce the railwny tickets 'ithin ten days of the drawal of the advance. Where no advance has been drawn, it will - .. 

	

	 be sufficient if a Government servant indicates the ticket numbers in his claim, as already provided in the existing instructions. 
.4. As regards the satisfaction of the Controlling Authority regarding 

. 	 thc genuineness of the claim in the absence of cash receipts, the Controlling . 	 .Authority can satisfy itself by vcrifyiiig the claim with reference to the 
. evidence actually produced by the Government servant in support of his 
claim. If the Controlling Authority has any reason to doubt the genuine-
ness of the evidence produced by the Government servant in support of 
his cIjm, it can ask the Government servant to produce such other evid- 

; ence as may be considered necessary to substantiate his claim If the Controlling Authority is still not satislied about the genuineness of the claim, it is open to it to reject it. 

Further, a Government servant has to certify about the joui-ncy having been performed by the class of accomnlodatjonh,i,ode of convey-ance for which the claim has been preferred. If this certificate is found to be false in any particular case, the Government servant concerned can be proceeded against depar(mentatiy. A full probe can also be made, licr-
cvcr necessary, by the Controlling Authority to satisfy itself about the 
genuineness of the claim. If the claim is found to be false, disciplinary 
action can be taken against the Government serant concerned 

Apart from the generalprinciples enunciated in paras. 4 and 5 
above, the Controlling Authority can Mso have recourse to the procedure 
indicated in the special instructions like those contained in this Dep irt ..ment Office Memorandum No, 31011/8/79-Estt 	dated 25-1-1980, '1 (Order No. 39). 
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BlOck No. 9, CGO Complex, 17 .  t,dhi goad, ew Dblhi_11000 3 ."k 
Dt. the tOct.,1996 

MEMORfUU?i!i 

Subs- LT'C 
Claim for the Block Year 199_97(A11 India) 

/ 	Refs- Letter Ho.N.i7013/1/9697 
	dated 11.7.96. 

/ 	
........ 	 11:Ie 

• Shri L.C.Manfla, w/S has subcUtted the LTC claim 

for All India for the Block year 1994-9
7  for self and fatnilYt 

On scrutiny of the claim, 
it t seen that the official 

had not stibmitted any documentarY proof in 
respect of the 

mode of travel and class of accommodation 
actually performed 

during the journey. He has submitted only the phOtOCOPY 

of thet.ickets purchased and nothiflq else. 

An opportunity was given to th off icthl vide letter 

• 

	

	 No.B.12O16/1/94_A1'sTC 
dated 7.3.96 for which the offict 

coud not produce any documentary evidence. t1ence, the casr 

; '; 	•:;. 	waS referred to 
Railway puthoritieS to verify the actual 

member. perfoed the journey in the copy of the Ticket 
iOOO1/TJcket 

produced by the official vide PUR No. l 
No. 09597192. 

The Railway authorities have confir'ed that 

• 	no such PNR No. 	birth No. 25 to 30 AC/2.Tier sleeper% 
against 

• 	This shows that Shri t,.C.Maflna, W/S 
has clairnet3 bo'iu 5  

claim with a thalauide intention of cheati1 the Govt. 

Shri L.C.Maflna, W/S is 
therefore directed to refund a sum 

of RS. 21270/-(R5. 18000+2520+750) 
at once failing which the 

same bill 
be recovered from his pay for Oct.,1996 apart 

/ 	
action. from the disciPlin*rY  

The receipt of thismemo may please be 8knowldge' 

• 	• 	 1 	)/ 	p 

Ac 

	

TO 	

S0F 

Shri 
through S.S..ISPW

ba tatiOfl, 

DISPUR. 

i'Qy 	 H- 
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: 	. 

The Director, Police Communication, 
DC?W, MHA, 
&..9, eGO Complex, 
Lodi Road, 
New I1hi..3. 

Through Proper Channel. 

Ref. No. B 17013/1/96-97/Acc_II/LTD 

dated 4th October, 1996. 

/ 

With referenoe to abcwe letter No. B 17013f1/9697/ 
Acc-.lI/LTD dated 4.10.96, I do hereby acknowledge the letter o 
15.10.96. Your Charged Memorandun is not clear. Not reasoned 
and detail, as because while suInitting the claim and as per 
Procedure in CCS Rule the FNR No* was certified by the then 
Station Superintendent Shri M.K. Mandal and original Ticket was 
shown to LAD Shri R. Ikka. and certified by hiji 

I 	of documentary proof is necessary apart 
from this is not' understood., 

Charge Memorandum does not substantjj 	 any 
: stand what your good offices has understood, I have perfonned 

- 	my journey accordingly. 

NA If Your good offices do feel that any further docunen,I' 
is necessary that has to referred in a reasoned complete detailed 
manner. Char-ge Memorandum is not clear, and notmerited. 

I_- 	

Thanking you Sir, 

Yours faithfully, 

( r L.U. 

'qs .. çr 
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Government of India  

Ministry of Home Affairs 	.• 
DirectOrz'te of )Co-Ordination 

(Police Wireless.) 

CGO Complex, Block N0.9, 
Lodhi Road, New Delhi-3 

Dated , the 	1-994. 

OFFICE M'4OPAN1JU4 

4/EAD/&T&ST&/I!Charge I. S .P .W. Station ) 
may please dind enclosed herewith LTC Claim of ShriL ( . __ 

____ whichis returned in oriinal with 
Eh foil oIng observations : - 

The claim is not submitted in the prescridbed proforma 
in duplicate (proforma enclosed). 

The tickets of Air/Bus/Ship/Steamer are not appended 
with the claim. 

.c) 
	

The claim Is•not signed by te official. 

The certificates are not filled in prooerly. 

The claim submitted after one month of t.ie return 
journey. (in case of: advance only) 

The claim submitted after. 3 months of the date of return 
journey hence stands forfeited. 

ri 

The claim submitted after six months from the date of 
oriwrd journey. 

No documentary evidence has be'n attached, 
tC-. •  t. 	 . 	. 	. . 	. 

PNRNO. not mentioned. 

The claim submitted without the recommendation of leave 
granted/sanctioned. 

Dependant mnbers are ndt included in the details of 
family submitted. 

&' 
I 	 •. 

qC 	
C 

The official may be directed to re-submit the claim 
arter completing EX in all respect thr- ugh proper channel to 

1 thdèrsi"ned at 'n earliest possible. 

AC OU~OER  

TC- cL-- 	 D.0 • P • W  

MMTOt41__r ,i,ISPW Station 	'- 

,. 


